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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

1 

None ccxsjderatjon of the 

grievces of the A1icant(s 

ru1sed in her rerresentatjon under 

rrne,cure—A/4 dated 22-3-2004tbased 

On Railway i3oards circular letter 

at Jtireure_A/3 ated 30.6.2000)iS 

LE 



Q-Y.,  YV 	vc4 

NOTES OF THE REG3TRY 
	

ORDERS OF THE TRIBUNAL 

44.  

the subject matter of this Otic;ij 

Application un ter section 19 of the 

Amin st ratjve Trj 	a]. $ Act, 185, 

since the grievces of the Appct 

(is raised under Pnnexure-A/4 dated. 

22_3-2004is available to be redressed 

within the frame work of the Railway 

Board's Ci rcula r/letter irider inexure-A/3 

dated 30, 6.2000,thi$ Oriira1 

Application is disosed of at this 

dmis sion stage, with di rection to the 

Respnde'-ts to dedress the pendn 

çjrievrces of the Applicrt(as raised 

in her represtation and in th1 

Original Ap1icaticn ) within a period 

of 120 J-ys from the date of receipt of 

a copy of this order. 4i1e considering 

the grievces of the Aplicant,the Authori- 

ties should not only keep ir mind the 

Railway Board' s Ci rcii a /1etter dated 

30,6,2000 but also the pri'-ciles of 

prosj,ectivity in the matter of terminal 

nefjts in favour of the widow of the 

Railway employees, 

Jith the iforesaid observations 

id directions this Origlal Application 

is disposed of, 

Sd copies of this order a1on- 

jth copies of this Oigial Appticatiofl,,J 
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